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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
DIVISION BENCH
Court No.2

Appeal No.C/8/2010
(Arising out of OIA No.CC(A)Cus/ICD/355/2009 dt.3.12.2009
passed by CCE(Appeals), New Delnhi )

M/s.Manglam Impex Appeliant
Vs.

CC,ICD, TKD, New Delhi Respondent

Present for the Appellant: Shri Priyadarsh Manish, proxy Counsel
For Sh.Prem Ranjan, Advocate

Present for the Respondent: Shri B.B.Sharma, DR
Date of hearing/Decision: 07.08.2014

Coram: Hon’ble Mr.D.N.Panda, Judicial Member
Hon’ble Mr.Manmohan Singh, Technical Member

FINAL ORDER No. 53| 80/.20!*1

PER: D.N.PANDA

Ld.Counsel appearing on behalf of Shri Prem Ranjan submits
that Shri Prem Ranjan is occupied in the High Court for which

matter may be adjourned.

2. Perusal of record shows that appeal was dismissed before the
Commissioner (Appeals) on limitation. According to the Revenue,
th‘e date of presentation of bill of entry is the date from which
limitation will be counted. Assessee controverts the same saying

that the date on which the assessment was completed that shall be

the date to count limitation. Appellant is correct to say that the

demand raised on a particular date may aggrieve him and that date

fotnrt .
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Appeal No.C8 2010

gives rise to the cause of action against the conseqguence of

assessment.

3. In the absence of records of the lower authorities today
before us, the matter is remanded to the Commissioner (Appeals)
to call for the bill of entry and examine the date on which
assessment was completed and the date on which assessment
order was served on the assessee. Limitation shall be calculated
from the date of service. If there was delay, delay may be
condoned on the basis of facts and circumstances of the case. In
view of aforesaid direction, appeal is disposed remanding the
matter to the Commissioner (Appeals).

(dictated and pronounced in the open court)
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(MANMOHAN SINGH) (D.N.PANDA)
TECHNICAL MEMBER JUDICIAL MEMBER
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